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Advocétgs”fggr.the applicz;n_ﬁt@)

. .
v _Advocates for the Respondent(s)

Learned counsel Mr.B.B.Gogoi
for the applicant. Learned Sr.C.G.
S.Ce Mr,S.é%i for the respondents.

This application has been sub-

‘mitted ?y-the~appli¢ant seeking an

order to the respondents to give
compaséionate appointment’to her
in view of the financial difficul-
ties she is facing after the death
of her husband Shri Naren Hazewary'
who was working as R/M in the office
of Telecom District Manager,
Kamrup, Ulubari, Guwahati.

Heard counsel of both sides.
It is considered that it is not

JnéCeSSaryAto admit this application
, P .

at this stage as the representation
dated 8-4~96 sybmitted by the appli-
cant to the S. D.n.(Admn) office of
.the TeDeMe, Kamrup, Ulubari, Guwa=
hati has not been disposed of. This
appliéation is therefore disposed
of with a directions to the réspon-
dents No.3, the Telecom District
Manager, Kamrup, Guwahati to dis-
pose ofc;epresentatlon dated
Aartocs B

8-4-96/within one month from the
date oflyeceipt of this order by

a speaking order.

The applicant is at liberty
to approach this Tribunal after
that if so desires.

Application is disposed ofe.
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~ Copy of this order be furnished to the .
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DISTRICT : KAMRUF

BENCH.

ve Tribunal Act 1985.

Smti. Kanan Hazowary

CFORE THE CENTRAL ADMINISTRATIVE TRIRBUNAL , GUWAHATI

Ncation under Section 19 of the Central Admin-"

0.A. No. 0'2//[’ c oFf 1994,

s Petitoner.

~\Vearagus—

Union of India & Ors.

acw Respondentéu;

INDEX -
8l. Farticulars “Page  No.
1. Body of the Application 1 to 7
2, Verification ‘ 8
. Annexure - 1. 9
4, Annexure — II. 10 o 11
Filed by =

Advocatg.
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THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI

BENCH.,

BETWEEN

Smti. Kahan Hazbwarys
wife of late Naren Hazowary
Eharghuli, Luitpur, Guwahati—4,
Assam.

« " ...APPLICANT.

- =AND-

\

k&v%évwf9¢5>ﬁbﬁé7°592%? .JT

1. The Union of India. lagps fy%"kt
5Lc§Lhwxzwxgoxxgkw7 ?fzkmwmuﬂhxanh@h
Somdar Rhatd"M— N W Er s

2. The Directaor General, _ &f::
Telecommunicaticha, Sonsar

Bhaban, New Delhi.

%. The Telecom District Manager,
Famrup Telecom District,

Ulubari, Guwahati-7.

4, The Divisional Engineer (Admn.)
Office of the T.D.M. Kamrup,

Ulubari, Guwahati-7.

.. \RESPONDENTS.

DETAILS OF APFLICATION

1. Particulars of the applicant.

(1)

Name of the Applicant :— SMTI. KANAN HAZOWARY.

Contd...2.
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Y,

Name of the Husband :~ Late Naren Hazawary.

(ii)
(i1i) Age of .the Applicant:- 28 vears.
{iv}) Designation and Farticulars
of office (names and station)
in which employed, or was last
employed before ceasing to
be in service. i~ Does not arise.
(v) Office Address 8-
(vi) Address for service @ FKharghuli, Luitpur,

af notice. ‘ Guwahati-4, District
Famrup, Assam.

Farticulars of the Respondent:-

Kanam pal) Razoe7%]

(i} Name of the Kespon— :~ 1. Union of India.
dents. Grrevarcel
2. Director, Telecommu-— o
nications. Sawnsem hobon

New Dl v
Z. The Telecom, District

Manager, Kamrup

Telecom DRistrict,

Uiubari, Guwahati-7.

4. The Divisional Engi-
neer (Admn.) Office
of the T.D.M. Kamrup,
Wliubari, Guwahati-7.

(ii) Name of the Father/
Hushand.

(iii) Age of the Respondent-

{(iv) Designation and particulars
of OFFfice (name and Station)
in which emplayeed.

(v) = Office address i~

(vi) Address for service i~ 1. Union of India.
‘ S Genered
. Director, Telecommu-
; nications. SQaweare Bhaban
‘ New DV RYSs=
. The Telecom District
Manager, Kamrup,
Telecom disteict,
Ulubari, Guwahati-7.

]

L
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%. Particular of the Order i~
against which application
is made. '

The application is against the following:-—

(1) urder No. -
(11) pate
{111} Fassed by

{iv) sSubject in orief i~ ihe nusband ot the appllcant
Late Naren Harzowary was
working as K/M 1n the beptt.
of Telelcommunication who
died in harness on 14.9.9%
due to C.R. failwre. There
is Nno earning member in
her tamily.bBo, the appii-
cant prayed for appointment
on compassionate ground in
a Group ‘D’ post.

4. Jurisdiction of the Tribunal:-—-

The aplicant declares that the subject matter
of the order against which he wants redressal is

within the jurisdiction of the Tribunal.

5. Limitation:—

" The applicant further declares that the
application is within the Limitation prescribed. in

Section 21 of the Administrative Tribunal Act, 1983,

6., Facts of the Ca§e§~

1. | That the husband of the applicant late
Naren Hazowary was’abﬁ/M in the Telecommunication

Department under Assam Telecom Circle in the Office of

Contd...4.
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the Sub-Divisonal Officer Fhones (East-1) Ambari,
Guwahati~1. He dies in harness due to C.R. failure on

14.9.95,

A copy of the certi#icate'isﬁuad by the
Registrar, BRirth and deaths, Guwahati
Municipal Corporation to this effect is
enclosed herewith as ANNEXURE-‘I'.

I11. That the appliaan£ submits that at the

time mf death her hushand left the following heirs -

1. Smti. Kanan Hazowary (wife) 28 yrs.
2. Miss Lina Hazowary (daughter) 8 yrs.
%. Miss Hanmani Hazowary (daughter) & yrs.

4, Sri Sonjyoti Hazawary (son) 4 ytrs.

. Bri Runjyoti Hazowary (son) 4 yrs.

I11. That5 there is a provision for appoinfment
on compassionate ground to a.son ar daughter of near
relétive of a Bovernment servant who dies in  harness
inlcuding " death by suicide, leaving his family -in
immediately need of assistance, when there is no
other earming hémber.in.the family. Instructions have
been iaéued from time to time laying down the priggi—
ples to be *olléwed in.making compassionafe appoiﬁt—
ments . of sons/daﬁghterﬁ /near relatives of deceased

government servants.

Contd.. -5
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IV, THat the humble applicant submits that
in WL <ecsaned's oy .
Efcept this appllcant all others are minor, They are

not illegible to do Govt, job.

Va That the applicant submité that she was

read uptm class yiil. As per rule for the post of
Group ‘D' in case of w1dow for appolntment on com-

paasionate ground it is said Rule = 4(d) “where a

widow ig appointed on compassionate ground to a Group

‘D’ pdst, she will'be exempt from the requirements of
educational ‘qualelcatlmns. prwvxded the duties of
the post can be satisfactorily perFormed without
ﬁéving the educational qualiFication of Middle stand-

ard preaaribéd in the recruitment Rules.

vI. That the applicant submits that on 8.4.96

the applicant submit an application before the 8.D.E.

" (Admn.) office of the T.D.M. Kamrup, Ulubari, OGuwa-

hati -7 for her appointment on compassionate ¢ oL
as Group ‘D’ post (Grade-IV) and also she requested
her department’s authority now and than. But till

date the telecom authority did not pay heed to ap-

.point the petitioner on compassionate ground.

A copy of the application dt. 8.4.96 is

enclosed herewith as ANNEXUQE“'II'}

VII. . That the applicant submits that there is
na other earning membetr in the family of the appli-

cant. With four minor children'aplicant iz the only

Contd...b.
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earning member if the'applicant will be not provided

hy a jobh the whole family will be doom.

7. Details of the remedies exhausted:—

The applicant declares that she has
availed of all the remedies available to him under

the relevant service rules etc.

The applicant submitted an application
before the $.D.E. (Admn.) OFffice of the T.D.N. Kam-

rup, - Ulubari, Buwahati-7, through the 8.D.E. . (E~1)

‘Guwahati dated "8.4.96 but till date the S.D.E.

(Admn.) did not consider her application.

.}QL C :Mattérs, not previously filed or pending

with any other court.

The applicant further declares that he had

not previously filed any application, writ petiton or

suit- regarding the.matter in respect of which this

application has been made, before any court of law or
any other authority or any other Eench of the
Tribunal and nﬁr any such application, writ petiton

or suit is pendihgfbe#dre any of them.

3. Relia¥(5)?8ggdhf£j |

In view of the facts mentioned. in para 6
above the applicant brays for the following

relief(s)s=-

CContdeaa?.
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i . That the applicant is the wife of Late
Natren Hazowary R/M in the office of the. S.D;E.(Eﬂi)
Guwahati under T.D.M. Kamrup, Guwahati in the Depart-

ment of Tele Communications who dies in harness on

14,9.95% due to C.R. failure. There are no earning

member in the family except this petitioner with +four

minor chiidren.

The humble applicant prays that this

Hon'ble Tribunal is kind enough to direct the Re-

spondents te appoint the applicant in a Group D’

post “{Grade~IV) on compassionate ground.

10. Interim Order, if anv,prayed,For:~

Fending final decision on the application,
the applicant seeks issue of the following interim
order -

i1. Doss not arise.

i2. Particular5.0$ postal order in respect of the

application fee:- A
1. Number of Indian Pusfal Drdér(s)»* 1 auh 29
2. Nameﬂof the issuihg post office - f%uva&Auﬁk
3. Date of issue of Postal order(s) - 24-9-aL
4, Fost c%%ice'aﬁ %h§¢h payable - -%?Ay¢qbo£; .

13. List of enclosuresi-—

1. ® - A kakUEcw\‘

2. Awmntcune — A

..: , J—
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VERIFICATION

I, Smti. Hanan Hazowary wife of Late Naren Hazowary
aged about 28 years warbing —as . fin_the_mﬁﬁiea

af . residentof kharghuli, Luitpar,

,(3\.um*=zt'ns\1i1'.—4,t do hereby verify that the contents of

paras \ to \\ are trus to my personai
- A G e
~ knowledge and para | to believed to be true on

legal advice and that I have not suppressed any

material fact.

v ; KM\&‘
Date QLI' 5-96 | Signature of the Applicant.

Pigcé;,Guwahati.

" Pag M&‘g wioasgy




Date of Death

ANNEXURE=~"1°
(franﬁlated from Assamese)
Govt. of Assam
Social Welfare Form No. 10

Death_CertiFicate 1227

This is to certify that following - datas are
collected From the rRegister of Guwahati Municipal

Corporation District Kamrup of 1995 October month.

Name : Naren Hazowary.
Male/Female @ Male.

{4th September, 1995

Nationality ¢ Indian.

_PléceiQF Qeath: Eorthakur Clinic Pvi. Ltd. Guwahati.

Perahént Address 3 Kharghuli, Guwahati 4.
son of Sukura ﬁazowary,
' Registration No. 2857
.ba;é éF Registration -, 10.95.
Signature - »
Designatimn'Sd/~ B.C.ﬁhowdhury,
. Registrar,
'Bi}th % _Death, Guwahati
MuniciPaiVCorporation,'
'15,io.é5{
' - 0.8.R.Basumatary.

Chief Registrar’'s Signature.
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Gir,

10.
ANNEXURE-"'11"

To

The S.D.E. (Admn.).
Qffice of the TDM, Kamrup.
Ulubari, Buwahati-7.

Through $.D.E. (E-1) Guwahati -1)
Sub:~ Application for the appointment in any post

in compassionate Ground.

’ Dta 8:4‘-‘?6. .

-

Most respectfuily I beg to state that the

petitoner is an widow of late Naren Hazowary who

expired on 14.9.95 due to C.R. failure and he was

’wonkihg . as R/M in the Department of Telecommunica~

Lion.

That sir, 1 am suttering a lot with my
four childjofrmincr aged. First wife of my husband
Smti. Jaya’HaszaPy~a1ready_recaived all pensionery

benfits and other money from the authority.

. That sir, my husband Sri Naren Hazowatry

has left the following family members &=

1. Smti. Kanan Hazawory (wife) 24 yrs.

1 .

B

. Bmti. Sina*ﬁézé@éry (daughter) 10 yrs.

3. Smt. Kanmagi’ﬁazéwafi_(Qaughter) b yrs.

4, Sanjyoti Hazawary téan;l . 4 yrs.

. Rupjyoti Hazmwaéy (sanj f ' 4 yre.
i

Gontd...11.
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That sir, there is no any earning member

in my family.

It is, therefore, humbly prayed that Your
‘Honour may kindly be appoint the petitoner in any
post so that my family can save from the present

storm.

And  for - thas act your petitoner ever
C/ grateful to you.

Yours faithfully,

(Kanan Hazowary)
wife of Naren Hazowary
¥harghuli, Luitpar,

. Buwahati~4.

Dt. =.4.96,




